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ORDER 

        The Applicant, Srijan Energy Systems Private Limited, has filed this Interlocutory 

Application (IA) along with the following prayers: 

 

“(a) Stay the letter dated 12.4.2019 issued by the Respondent to the Applicant; 
 
(b) Stay the letter dated 21.5.2019 issued by the Respondent to the Applicant 
whereby the Respondent has sought an irrevocable, unconditional and revolving Letter 
of Credit (“LC”) from the Applicant; 
 
(c) Direct the Respondent to not take any coercive action of any nature whatsoever 
against the Applicant in relation to its project and under the original LTA Agreement and 
TSA dated 11.7.2017.” 

 

2. The brief background of the case is that the Applicant has  claimed that it has 

filed the Petition No. 7/MP/2019 owing to the arbitrary and illegal act of the Respondent, 

PGCIL, in failing to observe and follow the provisions of the Detailed Procedure issued 

under the Central Electricity Regulatory Commission (Grant of Connectivity, Long Term 

and Medium Term Open Access in inter-State transmission and related matters) 

Regulations, 2009. The matter was heard on 30.5.2019 and after hearing the learned 

counsels for the parties, order in the Petition was reserved.  

 
3.   I.A. was heard on 18.6.2019. During the course of hearing, learned counsel for 

PGCIL submitted that the matter has already been argued at length and the same 

cannot be re-argued by filing of IA.  

 

 

4. Learned senior counsel for the Applicant sought permission to withdraw the IA. 

Prayer of the Applicant is allowed.  

 

5. Accordingly, I.A. No. 56/MP/2019 is disposed of as withdrawn. 

   

Sd/- sd/- sd/- 
(I.S. Jha)       (Dr. M.K. Iyer)                         (P.K. Pujari) 

   Member             Member                              Chairperson
 


